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CENTRAL ADMINISTRATIVE TRIBUNAL, LUCKNOA4 BENCH
OA Nc.12/1988
Incknow, this 13th day of Faebruar Y. 2001

Hon'ble Mr. Rafiquddin, JIM .
Hon'ble Mr. M.P. 3ingh, aM

e Geological Survey of India 3ta€f Union
Northern Region
Conaittes Pldt Hoe2

th' its Gen.Sacretary
Sector =, Aliganj, Lucknow' F = d
2e S.X, Saxena
417/246, Nawazganj :
Incknow . A~plicants
(By ir. R.C. 3axena, advocate)
Varsus
Union of India, through
1. Secretary
Department of Mines
Ministry of 3Stesl & liinss, New Delhi
2. Director Ganeral
5zological Survey of India
27, Je.Le.tehru Rocad, Calcutta
3. 2¥e Dirzctor Gaznoral
Northern Region, G3I _ :
Szetor 3, Aligani, Lucknow .o Respondants

(By ¥r. Sunil Sharma, advocate)

OrDER(oral)

Geological Survey of India (331, for short) Staff
ion, Northern Region}) Luckn~w through its Genzral
Szcrztary (aoplicznt HWo.1) and one other have £iled
this CA secking dirasctions to Resycnéenté No«wr and No.3
tO give ragular pav scales to the continéent workars
&t par with ths s alary given to other employees in

performing the s
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Of work upon regularising them from the datz oOf their

&

initial appointmzent and ~rant them othar consazyuantial

2 Brief facts of the case arsz that tha asolicants

ngaged as contingent employveas under R-3. According

Q:

© them, they wer:- emploved as Clerk/Peon/Jamadzr/Me chanics/

™y

brery Assistant on daily wsges and huve completad mors




ac:

they have not been reqularcised and are still being paid

salary on daily wices basis. aggrieved by thiz, they

3e Regpordents have resisted the case by stating

that all the avplicints wers engagad as coﬁtingency

staff prior to 2.9.1971 against raoular Group C and Group D
pPG3ts and most of the cont tingency hands engaqged upto

3110477 have bezn a ointad and arc bzing appointed

as ver the availability of vacancies:; those who cauld

not be appointsd acainst r
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and ragularisation of cucual lasbours thersof is under

amination in G3I for Agcessary implementation. They
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pertsins to whole of G5I. They have alsc stated that
most of the contingzncy hands have bean appointad on

posts subject to

A

recqular basis in Group C an Group D

2lininility and suitabllity of the candidatss ag per

rogular vacancizs arise. Thers is no ruls to give

regular pay scale to the contingency staff.

4o Respondents have also filed additicnal affidavit
stating that asilicint Noe.2 has become overagsd. Le
counsal for thes respondents further stated that sven at
the time of initial enga~ament, zpolicant No.2 had becoms
ovarageds. Hence hs cannot be considered for rz2qular
avsoinument. For the aforasaid rzasons, resspondents
contand that the OA haz becomz infructucus and deserves

to bhe Jdismissed.

«F/3



cants

}e

the appl

M

5 In vizw Of the fsct that most o

have bzen rzqularised and remaining are bzing consider=za
as and when ragular vicancies arise as per rules, the
ralief socught by the applicants doss not survive and

therefore the CA has becomz infructuwmus. It is therefore

dismisszd. No costs.

W ey

(M«P+ Singh) (Rafiruddin)
Merhar (A) Member (J)
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Hon'tle Mr. Rafiguddin, M

Hon'ble Mpr, M.F, Singh, &1
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applicant mey file supplementiry rejoindser
within one week oI the receipt oI the C,4,

The U,A, be listed for h_.arino on 18,111,996,
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@ 16/2/95 ISON.)’IR.JUSTICE B.C.SAKSENA, V.C.

HON.MR.V.K.SETH, A.M. _—

List on ({3 45 for hearing. L
g Bt bo

MEMBER(A) VICE-CHAIRMAN.
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30/9/93 Hon.Mr.S.N.Prasad, J.M.

Hon.Mr. V.K.Seth,

A.M,

notice to ttre ceu

tte M.P.N0.579/33
this case on 17-1
M.P.No.579/93,

o

A.M,

Tris M.P. N0.579/93 tas been moved
for restoration of 0.A.No.12/88 whrich
has been dismissed for default.

. Eows
A perusal of records[% at~ on the
date of the passing of the impugned
order the learned counsel for the

respondent was prasent. As such issue

PN /5~
N g _
5 = ks T e R W e 8 s
e o g

respondents

o
for filing 4r=%r objections,if any, against

;ithin 4 wea2ks. List

1-93 for diswmosal of
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CENTRAL A o
CoN IR ADMINISTI T
& lADDlTl;Sl;!E-F% B%E\EESZE{ IRIPUNAL
23-A* Thornhill Road, Allahabad-211C01
Registration No. GA L7 of 1988 (LD ,

APPLICANT _(s) ) ool Luoy of L, 12 Y Momera dThors.,

. s evele e
"898 8080 0.

/éc um, p cﬂc%'e /7 M"? f)eefz f Aé/c‘y @e&aau

RESPONDEI\]T(S) i@ oiué’rs 4 éz(eu

“s8t ““l ~on 1000
1] 00 BSOS ISUGIGEE  ~TTINET 4L SNUE IR 200 TU D spee 00 0000 008 N00F
.
; “b‘i
T

€80 000 008 1000 CEIINEPICILENNE 80004400 S0P 1H0UESE0 0 58 0004 40001041 300400800080 130/ 0060 1001 0004 0400 6600 2000 0000 100+ 00
a0 0000

Particulars to be examined "~ Endorsement as to result of Examination
1 Is the appeal competent7 Wfﬂ & /"2&*"“/ é’ f/é"/ lbmen | Slenee
pron  pelmeieion’ tife s‘zé)yé’wr
2. (a) Is the apphcatlon in the prescnbed form ? (ﬂ"’“"’“"Q b 'H & weem:zy
- Ale,
(b) Is the application in paper book form ?
(c) Have six complete sets of the applicavtion ;’e& (5'-@4)
‘been filed ? '
3. (a) ls the appeal in time ?° A (ﬂe - Padure ) '
(b) f not, by how many days it is beyond st A e . &MA’M 17 '
time ? 4 Mﬂd& e, S
{c) Has suffici'ent' case for not making the. M. A

V‘} M/

application in time, been filed ?

p——

4, Has the ‘document of authorisation,Vakalat- 764
nama been filed ?
‘ ec &
5. ls the application accompanied by B. D./Postal- 70_; Jro M’w 09:0‘5 70;:’ q’ 4 yg
Order for Rs. 50/- &o 715538 748
6. Has the certified copy/copies of the order (s)
‘ against . which the application is made been - 7*’«*
filed ? '

i

7. (a) Have the copies of the documents/relied
upon by the applicant and mentioned in 7“
the application, been filed ? _ )

(b) ‘Have the documents referred to in (a) 70) ( lf/b/:/ 9 /.la/wec%)
above duly attested by a Gazetted Officer
and numberd accordingly ?




@@:@E @- ((S:Gﬁ@@‘,‘y
O A No. | ‘Lﬂfa@@u‘//

5 -
; Q%ggéz 5’)& /C, Mc}fq e3> @9 @& M«ee._
o \. o ‘&émum ~Ue ) @
x.\;.’ I Ko
o /Lc?w«! @—(-JS
“ - - £7. 27 ¢ J’S‘f ' %J\&’(fai ﬂ_7
5o | cgwnﬂ A AQMW; " 0.0
35 W e . . \ﬂ/
) ‘f; ‘7 -

Z@v %;5?;/1 - /)747 9””“’
T OCLV(LCW,,, @r}wémm/r
o | A@c@éﬂ, ’.§f0o/toA—¢ e%_}-.

O'h
ks .M %7 sty e 3
7 i

3 'b/Z : E‘e’i\ C»L

8(-«9[(&?' , /\ Corn - 19’&‘ ing  Wiln M
oveler S PR T IV L Yo AL hly .fq'je.p.l Ao ‘/m )
PM' l/-fL y‘n . ri«? i, N (a . .
: . ek
| s
- DA -

O preant + tpite ordes 7/ Lo

Cont 44’17 o Pl (A2 .
'éﬁ ‘7.’7"“”‘0-—, Ltaa Z‘L‘.Q

é‘f‘w‘f setore (i .
el pancey Cane & Aoesl bor



(2)

Particulars to be Examined Endorsement as to result of Examination
U
(c) “ Are the documents referred to in (a) 7€¢
above neatly typed in double space ?

8. Has the index ot documents been filed and 7&3 :
paging done properly ?

9. Have the chronological details of repres-
. : 3
.entation made and the outcome of such rep- 7
resentations been indicated in the application ?

10. Is the matter raised in the application pending n
before any Court of law or any other Bench of M

Tri?unai ?
11. Are the application/duplicate copy/spare cop- ya
ies signed ?
"3 12, Are extra i jcati i -
, > re extra co pies of the application with Ann 7’4’-4

exures filed ?

(@) identical with the origninal ?

(b) Defective ?

(c) Wanting in Annxures
Nos..................-Pages Nos.. ........ ?

13. Have file size envelopes bearing full add- fo
resses, of the respondents been filed ?

14 Are the 'given addresses,’ the registered 70/3
addresses ? T

16. Do the names of the parties stated in the 7e/>
copies tally with those indicated in the appli-
~Seation ?

16. Are the translations certified to be true or N,,q-.
Y . . . .
supported by an Affidavit affirming that they
are frue ?

17. Are the facts of the case mentioned in item yeA
No. 6 of the application ?

(a} Concise ?

-y

{b) Under distinct heads ?
(c) Numbered consectively ? -

(d) Typed; in double space on one side of the
paper ?

18. Have the -particulars for interim order prayed ALO ¢
for indicated with reasons ?

19. Whether all the remedies have been exhaused.
y e
%@#wﬂ%
be Cosl? forn | , 4
i:’e/ ‘9”‘/ bz sfﬂﬂ' %ﬁ/ e "1/88 %
mis55'en  On L r Ao 34

mé, n%kmea%[m & emtacte dn/)u‘;"é’c?.



' 25/4/89

Hon" Mr. D.S. Misra, A.M.
Hon' Mr, D.K. Agrawal, J.M.

No ‘one is present for the applicant,
Reply has been filed on behalf of the
respondents, No rejoinder -has been filed
on behalf of the applicants., The case is
listed for final hearing on 5-7=89,
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| Geologieal

Survey of India , Staff TUnion , Torkhern .
,r + : Regi'én‘, Comittee Plot Fo.2, Sector '3t Aligénj Lucknow
=
. through itsg qeneral fecretary seeecesess.. ADDlicant
Z S K. .Sa
% -

adol 45 yer s sl Late M K Sox
7’70 /é'/ 7/06‘{6 N%\]"‘ (f?o):'«)eﬁ P&F‘&ag /;LYay 4:?‘ 44((7

1) Union of 1India throush Secretary , Ninistry of
168 Steel ang ;,ineg, Devartnent of lines, "ew Delhi,

e
ﬁ; [,L{f)ﬁ 2) Director <Zeneral , Zeological urvey of India

Jﬂfdl 27-J L.ehru Road, Calcutta.
N
o'f‘te 5.
2\5' 3) Dy. Director General, Northern Region,Zeological

0 %}'\ Survey of India, <ector it Aliganj, Lucknow, V/
”e g 588

2
b

.'.'Ol..'..........Resn’jndants

Y

Aonlic=tion under Section 19 of the Central Administ-

retive  Tritunal Act.

DETATLS OF APPLT CATICY

¥, Papticulars of the annlicant
§k (1) ITame of the anvlicant Geological 3urvey of
i India , Staff Union ,
~ Torthern Rezion throuch
\§ 1ts Secretary sri Bamh
§?D Kumar Saxena
N

(ii) Office Address Committee Plot 1"0.2 Sector

"Bt Aliganj,Lucknow.
(iii) Address for service cereeeesdOn...

. e

of Iotice
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(iv) That the avnlicant declares that the subject

matter of the order against which the anplicant wants

redressal is at lucknow within the jurisdiction of
L ]

(v) That <the amplicant is moving this a-nlication
for +the relief of mandamis for which no linitation
iy rrescribed and the avrlieation is withjn the

limitation »rescribed under %ection 21 of the Central

Administrative Tribunal Alct.

(vi) "hat the netitioner 1s the recogniged as;ociation
and 1s engaged in the 7elfare of emnloyezs and for naking
d~mand for betterment of nay scales and condition of
emnlovees engaged in the services of resnondant To.o2.
(vii) That the regvondants have made anrointaens

on various wnost the wersons »rior to 1977 astnskillgi/‘

femi.skilled and Skilled casual worker on daily wa

ug

25.

(viii) That the emdloyees workinz as casual worker

are getting dally wages on the nrescribed rates according
to their category as Unskilled, “emi-gkilled and Skilled
wvorker and the renondant has vrescribed the rates of
daily waeges in accordance with the alleged directions

of Mlinistry of Labour Government of India (Annexure-I to4
are the orders dated 24.10.19%5 y 20.5.87 ,4.1.88 ,and

19.1.88 )

(ix) That it is worthwhile to mention here that the
categorisation of casual Jabour is self-styled categori-
sation by the ressvondant as the directions contained in
the memorandun of finigtry of Labour relates to casual
worker emvloyed as Ungkilled 1labour in the Centrzl

Govt. offices and it has no mention about Semi-.ckilled



(4) Q\{V
or <killed worker of the Central Zovt. office.
(x} That the resnondant had made avvointiaent of
Peon, technical overatdr, !lechanlcs etc. as Unskilled
emndoyees snd after comnletion of 3 years service has
nade them as Semi.skilled and thereafter 3 years nade
them as skilled emnloyees and have ©vaid their wages

according to the rates mentioned above.

(x1) That the resnondant in case of avrointment on

the vost of dealing clerk, Library Asstt.,Copy holder,
store clerk aprointed the versons as skilled employees
and sterted vaying wages according to rates prescri.

bed for skilled contigent emvloyees of the resnondant.

(x1i) That it is worthwhile to mention that all wersons

emnloyed as clerk,peon , Jamadar,lechanics, Library Asstt
N s
now have comrleted more than 12 vears =nd sre gettﬁ@g///

"wages ag skilled worker irrecvective of the fact that

the duties rendered by the incumbent on these vost

are also holding resnonsible job of filing etec.

(xii) That it is also worthwhile to mention that tae
Govt, of India on recomendation of tie IV th vay commi-
ssion hag sanctioned the following vay scales according
to posts in the ninisterial emnloyees working in the
office of resnmondant.
czles of way under CCS (RP) rules on the
recommendations of the IV th nay commlssion
effective from 1/1/1986.

1) Khalasi,Darban and fessenger etc. Scale ».750/£0940/-

2) Painting istry, L/writer etc. n v 775/-t01025/
3} T.0.(D),Geo, &Chemical etc. n B 800/-t01150/-
4-) Painter mvoligher etc. L ps 825/~ t01200/-
S)Lgc’a/clerk,‘fech,Driver etc., » 7950/~ £01500/-

c 15
ont. on nage 5
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6 ) llech.(Geovhysics) etec. cale p. 975/- £01540/-

7) Copy holder, Library asstt.atc® p 1200/- to 2020/-

(xiii) That the respondant 110.2 has also made

avpointment on the above mentioned  vost on regular
BaSiS‘ and is 'QaYing the abobe mentioned Salary to

them and thus has discriminatéd the emnloyees
anvointed as contingent employees much prior to
1977 as they are getting still the daily wages as ver

the retes nvrescribed timne to time by the resvondant.

(¥¥w) That the paynent of the members of the netitioner
on the Miniaterial and labour nosts on the dally wages
and that too on the self.styled categorisation of

emnloyees as Unskilled Gemi skilled and skilled

?
casual worker is not imperative to the dErectidns
engmerated under Article 38(d) of the constitution

as the imcuubent on the vost similar to the nost hi?“’/;
held by the verson emnloyed as contingent worker

prior to 1977, is getting <alary according %o pay

scales imvlemented by the govt. of India.

(xv) That the oractiwe of keening the persons as
contingent emvloyees inspite of the fact that the
emvloyeeg are contunuous service for more than ¢ix

months on the vost is an unfair vractice and unjustifiec

(xvi) That +the petitioner ~ersistently met the res-
vondantand other higher avthorities  with the demand
of regularisation of contingent workers on regular
pay-scales~ and for edqual pay for -equal work ,the
resoondant fails to do anything concrete in this
regard and give false as-urance , the metitioner

made demand in writting on 17.3.88 with the reduest

to regulafise the contizent staff and to give equal



,
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(8)

vay for equal work it tae resvondent did nothinzg

so far.

(zvii) That further the contingent emnloyees are
suffering huge muonetary  los<es on account ofdeduction
three desys salary on account of and are also

not gettinz retirement benefits such as nension ete.

as some members have attained the age of Quveran.

nuation as contingent emvloyees.

(xviii) That the peklfioner has no other alternative

renedy than to file this claim vebition.

4, That the metitiorer further declares that
they have not vreviously filed any anvnlication , <(/
writ metition or suit regarding the matter in
resvect of vhich this amplicztion has been made
before any court of law or any otner authority \%///
or any other 3Sench of the Tritunal and not any

such anplication writ vetition or suit i1s pending
«

9

before any of then.

5. M That the aonlicant vprays that the Hon'ble

Iritunal may pleagse issue .direction , oréer orwrit
thereby the resnmondant 0.2 and 3 be directed to
give Tegular vay scales to the contingent worker
ad” well nar with the salary given to other.
envloyees in the devartrent nerforning the same
nature of work after regularis%?them from the date
of their initial appointments and to way them the
difference; of their salary with the resular empnloyees

ofy the sane mnosts.



(7)
2)
3) "hat the Tontble Tribtunal ~ay nlease
direct the resnondants through order,writ or
direction therety the resmondants may be direct=d
to nay the contingent worker all +the bendfits
which are given to other regular emnloyees doing

sale nature of work.

C) That any other reliefs the Tribunal mnay
grantefi which this Hon'ble Tribunal nay deem

fit and nromer.

D) Costs of Petition be also awarded to the

netitioner.

Particulars of the Eankw§¥a§@»:

%s«}«u@. Seder i ‘1 c/[»g /,) ek y § 4.8 s{f%vﬁ

“"fﬂsf».z. g Anbedl G870 D
LW‘"{“’/
Luoknow C'\Dq \}'YY/

Dated Petitioner

I Ram Kumar Saxena -~ged abont 38 yarrs, %ecretary
G. 2T, Qtaff‘Unlon “orunern Rec gion, Commit%ee Plot
o.2 , Alig ganj, Lucknog do hereby verlfy that the
contents of paraq } to Q are urue to my versonel
knowledge and vara te———~>belelved to be true.tm kx
legal advice “and that I have not suvressed aez&ﬁ%‘ﬂ/,

maferial fact, C;y)‘/igvy
Petitioner

List of enclosures

1., A'IA'RE -~ Circular gdaked ocgi0ct
DATED 20 sen Ej%gs

2¢ A'TTXRT 710.2 -. Circular dated 20 aug 1987

AITTTHTRT 0.3 -~ Circular dated 4 JAI' 1988
AUTR }hPﬁ?JO.4 -= Circtiur dated 19J17 1988
ATTSYRE I'0.5 --Cireular dated ¢th Aughst 1985
AUTEXIRE 170,58 -4 Letter

sent by staff dated 17/2/88

TUnion

oo
L ] ® . ®
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Geological -urvey of India,Staff Union..........Apvlicant
. Versus
Union of India through Secretary Jsiinistry of steel

!

and Mineg ¢& others teestessessssssesssResnondants

. -

GOVIRT!™T OF IIDIA
GIOLOGICAL S RVEY OF IFDIA
NORTHTA! REGION
3, GOXHLE MARG , IWWENo?

No.18751/5/4/Contz /82/3stt . Vol, IV Dated the 24 0CT1885

Acony each of the undermentioned 1letters is

" forwarded for information and necessary action to:- /

The Director, %®,G.(%outh ) Division/Circle,
ITR3GST, Lucknow
E.G.(3) , ( E.R.JARILA )
Adwinigtrative OFfficer

for sr,Dy.Director General (OPS,HP{.~

GOVERMET OF IIDIA
MINISTRY OF STZIL MIVES & COAL
DIPART{ENT OF MIT'3S

Yo, J.11011/34/834 .2 - New D'elhi, the 20th 'Sépt,1985
To |
The Director General,
Geological aurvey of Ingia,
27=-J,L,"ehru Road,
Calcutta, g

Mb:- Revision of wages of casual workers in the

Geological survey of Ihdia.

[}
cont.onnage 2
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Sir
. , - L] . » L )
Ix am directed to say that in suversession of this

Yinistryts letter Fb.J.11011/34/833!.2, dated 17thg March
1983 , the nresfdent 1is vleased to fix the rate of daily

wages of casual workers in Geological curvey of India as

under s- .
jp' X Category of “orkers Daily Rate of wages
Unskilled ‘ Bse 11.20
< gemi gkilled . 15.00
‘ ckilled Pre 22.50
The above rates will be avnlicable for all the seven
- days of a week.
3. Casual workers of “eological <urvey of India will be
entitled to the rates of wagec fixed by the local authorities
or minimum wages fixed by the state gowernments or at the
above rates whichever are the highest.
4. The expenditure involved should be met from.w:'f."c-'f-r_v’.;:-v
‘ N the sanctioned hudget zrants of Geological Survey of India
’ for 1085.85 and subsequent Yyears.
R 5. The above rate 'of wages in respect of casual workers
of Geological <urvey of India will take effecf with.effect
from 9.8.1985.
6. Yor are hereby authorised to fix in consultation with
f’ denior Deputy Director Zeneral (Finance ), the daily #ages

of Contingent “lorkers of Geological urvey of India through
out the country fased on the daily wages to be noticed
from time to time by the Ministry of Labour for casual labour
emnloyed in the Central Government O0ffices in Iew Delhi/Delhi
on the lines indicated 1in the enclosed note. )

7. "hig dissues with the concurrenc of Inteszrated Finance

vy

the Dentt. of llines vide their U,0.70.3079/1F/85 dated

Cﬁﬂ(ﬂ ;/in
/(%VVL z;;if/go-g-SS- Yours faithfully

( JJBLUVIRMTIC )
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UPDTR  <ICRETARY T0 THT GOVT, OF IVDIA

Basis for revision of daily weges for

of Zeolozical Survey of Trdia

contingent workers

Present daily weges of Unskilled labour *.10.C0

this 1is based on the daily vages of »
fized by +thefinistry of Labour for
Tnskilled casual lIebour enmnloyed in
qovt, offices in Delhi/Tey Delhi for &
week (with no Payment for the rest dav )
The revised daily wage Tfixed by the
Ministry of labour employed  in Central
Govt. offices inDelhi.

"eekly wages with two days of rest
Daily wages dincludins payment for

two rest dayvs

Increase in deily wages of unskilled

labour

The same vpercentage of ircrease be
aprlted to the wages of gemi _gkilled

labour.

11.60
the
Central

dsys

P-;:LS . 70

’5.15.7C 5 =78.50

P 78.5 =
7 =11.20

7

11.20-10 =xx. 1.2 oOr
128
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IN THY CTTRAL  ADNINISTRATIVE TRIETAL ,ALLAIIABAD BEVCH

Geological urvey of India , Staff BMnfon .........APPLICAMT
VARIT S
Union of India, farouzh gecretary Ministry of Steel &

Mines and others cecssrerencsienssssesesssRegVONdaN LS

AMTIURT 70, 9

GOVIRDEBNT  OF TII'DIA

Geolosical <Survey of India,
Tortherm [Region,

GST CCHMPLIX ,Sécter.m
AMgwﬁ,hmhmm@D

To. 5/4/%stt/Vol.IV. Lucknow dt. 1287 '/\///~T

CIRCULAR

The following rates of daily wages of Contingent workers
stationed at Incknow have been anproved by the Director.in.
Charge, I"orthern Region , Geological Survey of India, Iuncknow

v.e.f. 1.8.1287 on¥k the basis of recomiendations made by

the District Majistrate vpending clarification from ¢H) :

L]

Sl.%o. Category Rate of *hges
1. $killed Contg. orker - r.30/- Der day
2. Semi. gkilled Contg. "orker . r.22/- per day
3. Un-8killed Contg. ™orker - F. 18/-per day
Q)ﬁ\\ \ v

W o) i £ \
( f.R,SHARIA )
e/ Cost Accounts Officer,

for Director .in . Charge, I, R,

rwarded to the Pay ¢ Eccounts officer, ITorthern Region
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Geological wurvey of Indla, Iucknow.

o .B9BSA  5/4/82/%sti/Vol, IV, Lucknow dt.20 AUGISS7

Copy forwarded to -

1. The Director-in-Charge, Operation U,P,,I"iR. G.5.%.
Luclknow,

2. The Director .in.Charge , Overation Goeasdssk

Geotechnical & 9pecial Investigation, IT.R. G.S.I. Iucknovr.

3. ' The Director, E,G.2iwm-3 UaRe e §.I.Iucknow.

£, The Security Officer I",R.,I.R.,G.9.I, Lucknow,

5. The Mech. Bngineer (Sr.),E & T Divn, R3GSI,Iucknow.

6. The Adm. Officer, A/C-IT Sec., "R0,G.%.I.Iucknow.

7. The Admn Officer,--c--mememen—n. RO, 58I, udimow.

8. The Supdt. Director-in.Charge €ell,T'RO,GST,Lucknow
7

. ( S.R.EHARIA )

g Cost Aiccounts Officer,

f(l\/ for Director-in_Charge,ll.Z,
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Geological <urvey of TIndia, $taff Union........Applicant
Versus
W Union of India throvgh Secretary Ministry of Stesl

and ”ineS & Otnerw.......................ont.BeSpon.dELInhS‘

O~ ATETRE 0.3

GOVIRTIZIT OF TINDIA

GECLOGICAL SURVEY OF II'™DIA
VORTIERY RWGION ,GST  COMPLIX,
SBCTOR -E, ALIGATS ,IDKIGY
Yo.____/B/4/Contg/82/Rstt . Vol IT dated 1988
CIRC'LAR
- In vartial suversegsion of this office Circular

170.9856-914/5/48C0ontg . /82/Tstt . Vol.II, dated Oth Oct.1987

~
)

) and in terms of D.G.,GSI,0.7,N0.3574G/A-12031/CtyfHages/86/17
D dated 10th Dec.1987 the following rates of daily
wages of contingent -workers stationed at Iucknow have
been anproved by the Dy.Director General ,J'R,GSL, with
effect of 1.,9,1987. The following revigion is provisional
R nendineg clarificastion from Central Headduarters GSIs:-

Category of “Jorkers Dally rete of wages

Un-skilled Pse 18.00
Qemi.skilled P.22.20

U}%\i gkilled 0. 33.30

//Q;V“Q 0>>Jr sd/
( %.,R, SARA )
?%Q?Jv Cost giccounts officer

for Dy.Director Zeneral, VR
Forwarded %o the Pay & Accounts Officer, Yorthern Region
Geological <urvey of India, Iuckrow.

Copy forwsrded to;- 4 Jan 1988

cont, o vaze o
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1. The Director.in-Charge, Oneration Geotechnical and

Snecial Investizatioh, MR,G<I, Iucknow,

2. The Director _in.Charge Oger atlon U,P,,"R,39I,Lucknow

3. The Wirédctor B,3.Divn IIT, NR,GngLucknow

£. The ech, Wngineer (Sr.) ET.0ivn. YH,59I,Lucknow

5. The gecurity 0fficer ,BR,GSI, Iucknow
G, The Dy. Controller of Stores s JTR,GST ,Lucknow.
7. e Adm. Offiecer, Accounts.I,II,General Sec. IR,
GSI ,Iucknow, ‘
8. The Hindi o0fficer o, IR, G5I , Iucknov,
S. The sundgt., Dy. ! D.G.Cell, IR,34T T ,Lucknovw,
10. The Zeneral Secretary,3dI,ctaff Union, FR,GQI,Iuéknow

( S.R. SHAR{A )

Cost & Accounts Officer

C/i7%7\r . for Dy. Director General,ER;vy
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Geological wurvey of India, 2taff Union ceosesasdpylicant

Versus

i

I Union of fndia through gecretary Ministry of Steel

and MiHGS' and Others oo.o.o..ooooooo-oooReSpdndantS

ATNEXURE NO0,4

GOVEITITIY  QF INDIA
. GIOLOGICAL  QRVIY OF II'DIA
ITORTHRRIT RUGIOW ? ALIGA™J COMPLEX ,IOXT0W
No.15774A /5/4/Contg ./82/estt Vol IV Dated the i9 Jan 1988
4 cony ofbDirectof General ,Geological survey of

India 0,M.70.3874g2/A-12031/C"Y Bzes/S86/1/D dated 10.12.1987

is forward:d for information and necessary action tos- _
sd
4 (4.7, PAUL )
—y : administrative officer,

for Dy. Director General ., ¥R,

b

“ne Director, EG-III Division Ceolosical survey of
9 o

> India, Forthern Region, Iucknow.

Copy of DG,GST 0.1.70.358748 /A~12031/CW/Bres/86/17D0 dt.10.12.87

Subs Revision of rates of wages of Casual workers

in Geolozical urvey of India.

As Dver authorisation gilven in Ministry of Steel and
C)ZKEjl :/?ines Devartment of Mines letter Wo. J-11011/34/831!.2
//Q;Jyéb fﬁ;jhjdated 20.9.85 (Reference vara .6.7 thereof),Director General,
Qi?f&tﬂk Geological wurvey of India is pleased to fix the rates
of daily wages of casual workers in Geologicszl <urvey of

India as under :-



v/'\

(2)
Catezory of workeps Daily rate of wvaces
Tn.%killed ". 18,80
Semi_gkilled Pse 22.20
Skilled Pre33.30
2. The above rates will be apnlicable for all the

7(seven) days in a week.

3. Casual workers of Geological Survey of India will
be entitled to the rates of wvages fixed by the local
authorities or minimun wages fixed by the State Government

or at the above rates whichever are the highest,

4, The exvenditure involved should be met from within
the sanctioned budget grants of Geological Qurvey of

India for 1987.88 and subsequent vyears.

5. The above rates of wages in respect of casual\\//”ﬁ

workers of Geological urvey of India will take effect

from 1.2.1087. =

6. This issues with the concurrence of Dy .Director

General gGeological Survey of TIndia.

/-
( JAGDISH IALL )

o 3

(Administration )
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Geological qurvey of India, staIf Union seeasssAnplicant

Versus
-f’ 5 Union Of India through Secretary Ministry of Steel
and Mines tessscessscsrsesssesss Respondants

o g7

;§$<VJJA$;Y/3. This issues with the concurrence of the Ministry

ATEXRE 10,5

Most TIMMEDIATE

H'0.%.32021/9/85-17.0, (M "7 )
Government of India /‘Bharﬁt Sarkar
Ministry of Labour / shram Iantralaya
Mew Delhi, Dated the 9 th august, 85,
OFFICT MWMORANIUY

| o
Qubs Payment of d-ily/wages for cas:al labour(unskilied )

employed by Minisiries and Devartments in their
offices at Delhi/ Tew Delhi.
The undersicned is directed to say that the daily

wages rate of unskilled casual labour eaployed in

Central Government (ffices in Delhi/"ew Delhi, in whic

five day week hag been introdueed, will %e 5.15.70

( Rumees Fifteen and paise seventy onliz). This rate
is unclusive of the payment for two weekly days of
rest for which no separate vayment is to be made.Therwer

revised rate is Bffective from the date of issue of

this osfice Memorardum .

2. The Ministries/Departnent are redquested to bring

h

this to the notice of all the offices under their admi_

nistrative control, situated in Delhi/ ¥ew Delhi.

of Finance,
d/-

(P.Raghavan )
Devuty Saepat,
251

hN
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‘Geological <wrvey of India, 3taf? Union........,APPLICLI™

VIRI' 8
Union of India through Secretary, llinistry of steel

and I‘ines ¢& others Ceeeseesecssasses.Resoondants

ANEDRT " I'o.6

Satya Mev Jayate Phone 347240
Geologicql urvey of India -‘gtaff TUnion
Recognised by the Zovt. of India and

affilliated to Indian Iational Trade Tnion Congress vide

affilliation 1 0.4928 ‘ ’
Affilliated to Fational Confederation of Central Govt;
Emnloyees and  workers

Regd. office g 4, Chowringhee Lané, Bxkker Calcutta.1s
Hortaern Region Comiittee Plot IMo.2,%ector E,Aliganj,

Tucknow.225020

Ref To. 949 to 951/GSI80/FR/88 Dated 17/3/88

To )
’ The Devuty Director General,

Forthern Region,

Geological  survey of India, Lucknow

.g
3

Regarding contingent Emnloyees

U " have time and again reguested you %o
regulariée the contg.'employeeé to grant them facilities
like regular employees and to grant them 7pay and

allowances 1like +the regular envloyees on tequal nay



(2)

for ecual work mnbasis and are once again doing so

in writirg, Hove you will concede thetd long vending
degamds soon. If no renly is received in this regard
within 15 days from the date of issue of this letter,

Wwe. shall be comnelled +to move the case to the court.

Yours faithfully
( RK.%axena )

General <Qecretary

Copy with sinmilar request and necessary action as

above to .

- -

1. ‘The Director General , #fFyxlmakmom GSI,Calcutta,
2. Union of India through the Secretary, Hinistry

of <ateel ¢ Illines , dentt, of "inew, I'ew Delhi

d
( RX.,K%axena )

ny’/_? . General Secretary
ﬁ/
7 ~

A
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BEFCRE THR CENTRAL ADMINIST ATIVE TRIIUNAL

CIRCUIT BENCH, LUCKMCl

0.A No.12/88(L)

A
G.S5.I. staff Union ARdxanskkyx ,, Apnlicants
' Versus
Union of India and others o+ Opp., Parties.

COUNTER AF~IDAVIT ON BEHALF OF OFF FARTIFS,

e ¢ @

I, S.C. Balmiki, aged about 57 years, son of

late Shri Ba-ulal, posted as Senior Admin‘strative

Of ficer, Northern Region, Sector-E, Aliganj Complex,

Geological Survey of India, Lucknow do hereby solemnlff

affirm and state as undersc-

‘1, That the deponent is well conversant

with the facts of the case and he is £iling this
counter affidavit on behalf of the opnosite parties,
2, That the deponent has read and under—
stood the contents of arnlication as well as the

facts given herein under in reply thereof,

3., That the contents of para 1 & 2 of

<

Gk

N/
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the application need no comments.

4, That the contents of para 3(i) & (ii) of the

a@pplication are not disputed,

5. That the contents of para 3(iii} of the

application are incorrect as stated and in reply

\
e

it is stated that the most of the gontingency staff

have been appointed against the regular Group 'C!' and

'D' posts as and when the vacancies occured according to

the eligibilities of the workers. The contingency hands

Who were engaged priof to 2.9,1971 were given preference

over the vacancies reserved for SC/ST while appointing

trem against the regular posts of Group 'C' and 'D!

¢ V

cadres. The most of contingency hands engaced upto

31.1C,77 have been appointed and are being apvointed
C?as per the availability of the vacancies. The continont

hands who could not be appointed against the regular

vacancies are being paid revised daily wages as per

rates approved by the Lpcal Aubhority. In view of

the above facts and since there is no rule that the:

P8y scale of regular employeres should be given to the

contingent hand who cannot be appointed in regular

et

[ P W
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e

in regular posts for want of regular vacancy should

be given the pay scale of regular employees,

However, consequent on receipt of instructions from the
®

Government (Department of Fersonnel and Training )

’

letter No,F,No,49814/2/86-FEstt(D} dated the 7th June, 1988

the issue relating to payment for ecual nay for eaual

[ —

work and regularisation of casual labourers aornropos of
the guidelines formulated by the Department of Fersonnel

and Training is under examination in Geological Survey

=y

India for necessary implementation.

6. The the contents of para 3(iv) of the

application are incorrect as stated and in rerly

it is stated that the subject matter relating to

o ower L Py -

redresal of grievances, pertains to the whole of

6logical

HyRSVIESL I
AR R

ions were

) Survey of India., No instruct

issued for the engagement by Director Generel,

-

Geological Survey of India,

Lo

-~

7. That the contents of para 3(v) of the

application need no comments.

8. That the. contents of para 3(¥i) of the
3pplication are admitted to the extent that the £

. -
petitioners araé regbgnised Union,

\/

»
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9. That the contents of para £ 3(vii} of the
application are incorrect as stated, hence denied
and in reply it is stated that the contingency hands

were engaged prior to 1977 and not appointed against any
vosts, they were engaged on the basis of 'No work
no pay' and later on they were categorised as un-
skilled/semi_skilled and skilled casual workers

(contingency) vide Director of Administration, GSI

Calcutta Yemorandum ¥o,2812/75/17A/2691/2798 dated
December 1975,

10, That the contents of vara 3(viii) of the

dpplication are admitted to the extent that the wages
Ep - g o
/L are being regulated as per orders issued by the Ministry

-~ -

-~ ™ .. from time to time.
Y
3

! (zii;%§552224¢7 11, That the contents of para (ix) of the

o

ool 2

-~ 7 apvolication are not admitted being incorrect, hence

denied and in reply it is stated that the category

\,

skilled was done on the rrcomrendations of the re- <:i\\\

categorisation committee as ver instructions received

from the Director General, GSI vide Director (Adm)

GSI, letter Mo0,2812/73/17A/2691/2798 Dec. 1975.

iDabor a Y



12, That the contents of pars (x} of the
application are incorrect as stated, hence
denied and in reply it is stated that the ////////

+ contingency hends have rot been apvointed against

the regular posts viz. veon, Tech, operator,

Mech, etc.  The co~tingency workers were

subsecuently urwardly recategorised as per

suitability/recuirements from time to time.

13, Thakthe contents of para (xi)} of the
application are incorrect as stated, hence

denied and in reply it is stated that the

Jlabourers and not appointed adgainst the

said regular posts as mentioned for nerforming
3y the technical jobs and they were naid the

aporoved rates of daily wages.

la, That the contents of para 3(xii) of the
8prlicat’on are incorrect as stated, hence
denied and in reply it is stated that the contingency

not Z/’

hends were/engeged as wxwakxkasmmxmx Clerk/Teon/

\&ﬁ;Jamadar/Mechanic/Libréry Asstt, because there is
W

v
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®

there is no provision under rules to comply them

against regular posts. They have been engaged only

as casual daily rate workers.

Upward recategrosation of

?ﬁ contingency workers has subsecuently been done as per
k suitability ‘rercuirement from time to time and their
e wages raised accordingly.
(\
15, That in reply to the contents of para

3(xiii) of the aprlication it

is submitted that

the goR%eR% Government of India on recommendation

of the 4th Fay Commission has

- ™™ e

T scales for the said Group 'C!
7l

'd

/s

/ el ’9\§dmitted byt these scales are
§£ /—>y Qr}
1
‘é;

. J
‘ﬁ///,/////ra%§7%ausal labourers, It is well

)

. -

1
&
AR

<

i —
.t
=y

Ty

sanctioned the revised
and 'D' posts are L
not aprlicable for

known a fact that contingency

hands have been engaged and not appointed against the

regular vosts otherwise there was no need for paying

the deily wages to the contingency hands however,

they are being peid the revised rates as daily wages

as followss

h (2) Skilled -~ Rs.33.30
* (b) Semi-skilled = Rs.22.20

{c) Unskilled - Rs,18.00
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16, That the contents of para 3(xiii}
of the application are incorrect as stated
hence denied and in reply it is stated that
some contingency hands have subsecuentlr been

* apvointed aga‘nst the regular posts and are getting

r nay sceles of the post concerned but the cont ngency
hands who have not so far been apnointed against the

recular posts as per eligibility and suitability are

(e}
—
—
]
]
-
cr
-

inuing as contingency workers and are

eing paid at the prescribed daily wages rates,

17. That the contents of para 3(xiv)} of the
» N /‘

aprlication are not admitted , and it is stated

contingency workers:,
has been

done from time to time considering the exverience,
skill suitability of candidates and also the
reculrements. There has been no violation of
Articles 39(d} of the constititiion.

18, That the contents of para € 3(xv) of the

application are incorrect, hence denied and in reply

it is stated that the contingency hands were engaged on

1 DLQ .
ij;éiyzéfﬁ:tﬁ the basis of 'mo work no ray'. They are beina coradually
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aprointed on suitable regular posts as and when
vacancies are occuring in keeping with their

suitability and eligibility as per relevant

recruitment rules. The ouestion of unfair
practice and unfustified does not arise

hecause they have not been avvointed against any

regular posts.

19, That the contents of para 3(xvi} of the
aprlication are incorrect as stated hence denied
and in reply it is stated‘that it is well known
fact to the annlicents thet —ost of the cont’ngency
hands have since been arfointed agerinst the reguler

posts and aere being arvointed as and when the vacancies

+in the Grouo 'C' and 'D' cadres arise, subject to

the eligibility and suitasbility of the candidates
2S per prescribed Recruitment rules. There is no
rule to give reguler pay scale to the contingency

hands against which they have not been engaged.

The demend of the aprlicant is not based on facts,
fiules and law and is liable to be rejected.
20, That the contents of para 3(xvii} of the

apoclicetion are incorrect as stated and in reply

it is stated that the contingency hands have been



\ﬂ"’q

- 9_
€ngaged on the basis of 'no work no pay'! and are

not ent’tled to 211 the benefits asonlicable to

regular employees,

20, That the contents of para 3(xwiii} and

para 4 of the application need no comments.

21, Thet the contents of para 5=A of the
aprlication are incorrect as stated, hence

denied and in reply it is stated that the contingency
hands were engaged on 'no work no pay basis‘and were
not arnointed against regular posts. Hemce the

cuestion of a*v'ng them the reqular ray scales does

not arise. Most of the contingency hands have since

been appointed to regular Group 'C' and D' posts and

others 2re being considered and agnointed to regular
posts as per eieigibility/suitebility as and when
the vacancies are become available. Hence they are
not entitled to the relief sought for.

22, That the contents of para 5-B of the
application are incorrect as stated and in reply

it is stated that the benefits which are given

to reguler employees ca~not be given to the
contingency hands as they are not governed by the

4

fules and regulstions which are a2vnlicable to regular

employees,
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23, That the contents of para 5-C and 6-D of the
aprlicaticn 3 needs no comments,
24, It is pertinent to mention that the contingent

hands have no locus standi to file the application
i

before the Hon'ble Central Administrative Tribunal

for redressal of their grievances as decided by the

Hon'ble Central Administrative Tribunal, Jabalpur
Bench in the case of Shri &nurudh Singh and others -

vs = Union of India and others (1988) 7 ATC 925{Jablpur

Bench),

25, That in view of the facts, reasons and
cirumstances stated sbove, the apolication filed by the

\

applicant is liable to be dismissed with costs to the

orp. parties, ' %ﬁa%lgl;kuﬂtéj

QH Deponent, Pe

Dated: 2%|2| &9

/é/ig;—ﬂ_——~_—;iij;i%cation.
I, e above named déponent do hereby

verified that the contents of paragraphs 12 2 are

true to my rersonal knowledae and those of ~aracrarhs

7& éé: to ”lé} ééa,,aré believed to be true on.the
£

of official records and infor~ation gathered 2nd

ﬂ)

those of nafagraphs 42f7ﬂq to /?;\\ifi‘Oollgvad to

UOL
be teue on the basis of legal advice, =

Deponent,
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BEFORE £HB CENTR ADMINIS RATIVE TRIBUNAL CIRCUT
BENCH LUCKNOW.
0.2.MC. 12(L) of 1988 -
-a}
’\r : H :‘:."‘E{%gﬁ 3
, ‘3:,;11990 ‘
B4 ) WDA?I -
:‘34 94
‘H cou[n Sk;

S.I.5taff Union & another esees Applicants
Versus
Union of India and others sesase Oppe. partdes

REJOINDER _AFFIDAVIT

2
I, Shiv Ram Krishna Saxena aged about L() years

son of late Harmam Krishna Saxena, reskdent d£
Panni Wali Gali, Newazganj, Lucknow do hereby

solemly affirm and state on oath as under: =

l- T hat the deponent is ofie of the applicant

and is fully conversant with the facts and circumsta-

<ncas of the case.

2= That the contents of paras 1l and 2,3,4

counter a ffidavit needs no reply .

That in reply to conwnts of para 3(iii)

of the application are reiteraetd . Further the

alleged direction of the De‘oartment of Personnel and

Training are in respect of skilled, unskilled

¢
r,/
) sees/
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and semi skilled labour and not f®r ministerial
and supervisory staff ./ The opp. parties are catego=-
Ar rily the members of Association and the deponent as

skilled labdur in an arbitrary nﬁnnES and one

. v 25 A
adopting the eruteruwa criteria of ﬁsiek and chose whi.-

-le regularisation of the contigent staff. The

contigent staff are working since 1975 on the regu=

lar post contineously and are entitled for the, ~

Loty
A LN VAARA_E L
regular pay scales at par with the samitenously place

employees and the arrears of salary.

ben That contents of para 3{iv) to 3(vij) in

reply to para 6 to & ape reiterated.

Se That £n reply td contents of para 9 of the
counter affidavit the contentsof para 3{vii) of the
application on are reiterated . The members of the

associatién has been appoimtéd against the existing

pos&/;nd—got,as casual lakour under the arbitrary

‘ ’ ; 2 .
leticences skilled or unskilled lakour as alleged .

G That the contents of para 10 needs no reply

" 1/—
the-eoRkeRE6-0E-pasa-aiKl-bo-3tid+

T= That while reiterates the cbntents of para

3{sx%) to 3(xi) the contents of gara 11 to 13 of the

counte r a ffidavit as written zre denied. The



categorisation of ministerial and supervisory staff
at par with labour is an arbitrary action of the
opp. parties and denial of status and pay at per

. \ L_—/ ;_/
with other staff weit&ngfzn the departuert and the

continuation of the employees as daily wages

employees is unfair practice adopted by the emplove¥s

Sm That in reply to para 14 of the counter

affidavit it is wrong toafgy that the contigent
eoniAbped

hands were not emjeyed as clerks/ peon etce The

menmbers of the applicant nb.l were employed on

particular post as mentioned in contents of para

3(xii ) of the application. The deponent has been

r—
appointed as Lib- Asstt. and as &% still working

h # ( —_ h
on =) St 6hneauwaJmRgL/aBd/R;zyagg\zﬁe/*yua;_,
céV@;2éi:é?‘é;gégééK;HeAdppogqughy\ngAxhéA;Z;;;e;,—

2L Ve in 2

9e That in reply to para 15 of the counter
affidavit the contents of para 3(xiii) are
reiterated. The pay Connissiongp}ag;*;éht for regular
pay scales and as such the recommendations are
material and applicable to the employees doing

P A
&JL/D’\\MM- 4
regular jobs hut under the E;;denanies as casual or

contigent workers in most arbitrary manner as such

can not be ignored under the self style categorisa-

tion.



©

10- That the contents of para 16 are not
admitted as the epp. party has adopted unfairpractice
of pick and chose while giving reguler pay scales

to the employeess

li- That contents of para 17 and 18 are denied
and the contents of para 3 {xiv) and (xv) are

reiterated.

12- That in reply to para 19 of the counter
affidavit it is stated that keeping the employees
for more than 15 years on the post and refusing
thedwn\ regular pay scales on the ground of eligibility
etc. is an unfzir practice and against the impre-
vative of Argicle 14 and 16 and 39(d) of the

Constitution of India.

13 That in reply to contents of para 19,21
and 22 the counte r affidavit it is stated denial of

refular pay scalses to the contigent staff is an

J arbitrary action of the opp. parties and refusal

even through counter a £fidavit is unjustified and
the application deserve to be allowed on the
seltter prienciple of law of equal pay for equal

v
work.

Lucknows Dateds

Deponent
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w0

10.

11.

S5 RQUYDLE O QTTORAL O ADTTT aT: STITT O TRIOTT UL

ICATTC  BUIGH AT ICeKror

C.if.Aonligation To.ffforas
cldm

Inre;/Avpl, T0. }l-ofss

S . “axena aged about4SVears s/o Late ari HJX, o xene

r/o 417/248, Yewaz zanj, Luclnow.

Ram Das Yadav 2aged about 30 years s/0 Sri Paregi

Lal r/0 granm Antiokhera, P.G.i.‘a.ti, Lucknow.

Ram Dayal aged about 3 years s/o ori Hoshiyar cingh

r/o 500/12, “ector . , Alizanj , Luckn~vw,

Ram lfurti <ingh eged about32 years s/o gsri 3,4, %ingh

r/0 532 kha/27ka, Mehdi Tola, Aliganj, Tuckrmow.,

Y

ishok XKumar sharma aged abou.t34years s/o 9ri R,Z.

Snarma r/o0 430 ¢heikhanur Colony, Aliganj ,uck now,

Ram  umujh aged about 33 years s/o 4ri Jagmohan

r/o Mehdi Tola, .:‘4.1:’Lganj, Iucknow.

Govind g3ingh aped about L9 vears s/o Sri Laxmi <ingh

T/o 64-B , Kunitchal "agar, Luclknow,

RK,Pal aged about 32 years s/o ©ori Ram Aiutal Pal
r/o 52/3 , Tdai ganj, Lucknw,

Sarfaraj Khan aged about 3t years s/o lohd. ishig

Khan , r/o Mansoor Hankil, Tew Ganesh ganj, Lucknow,

Ramesh Chand aged about=3<% years s/o tohan Lal
r/o 3Balmiki Colony, Iradat l'agar,Daliganj,Iucknow.
Vikram aged about 32 years s/o Sri thet Zan r/o

"ater works Road, Rem Litd Ground, Aishbagh, Iuclkrow
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12. Hdari Prakash Varma aged about 34 years s/o ori llailm

Lal r/o. kksxxRxzixy 293/395, Purana Zaidarzanj,loclnosr

13. Prabhat Kumar ased aboutﬁé vyears sg/o Sri Charan

Jas ltukherji r/o 8/91 Risalder Park, Iucknow

14. RJ.singh aged a‘oout3/ years s/o “ri Rajwant Sinch

r/o Japling Road, Iucknow

INRS,

~ staff  Union G,9.,I. Iorthern  Region ......... .Apnlicant

Versus

Union of India & obhers tetticretseraccncsaes 0D, parties

APPLICATION  FOR AMW'QMTT o IMPLTADIENT

In the above noted case the apvlicant bess to submit

ag undder s-

1. That the aprlication was adnmitted on 2.5.88
by Iont'ble 3Dench and while admitting the aprlication
the Mon'ble Bench has allowed to implead@ persons
aggrieved individualy also alongwith the staff Union

ag co-applicants.

2. That the annlicants numbering 1 to 14 are daily
wages ©Dald emnloyees and are agoreived versons as

such is movinz the applization for impleadment,

“herefore it is prayed that following

persons be imleaded as co-apnlicents im  the netitionid

1. <kK,%axena g/o Late ori H.K,\‘-‘%xena r/o 417/2435

lewaz ganj, Iucknow



S/

(3)

2. BRam Das VYalav sg/fo ©°ri Paragi ILal r/o Granm

Anuvkhera, P.0, Mati , lucknow., as Ilessenger (Skilled )

3. 2dan Dayal sgo <ri Hoshiyar <ingh r/0 500/12

cector -7 , Aliganj, Iuclmow. asiizssenger (<killed)

4. BRam ilurti Singh sgo Sri  9,7.%nch  r/o0 532 kha/o7ka
:‘endl Tola, Aliganj, Iucknow. as <tore clerk

5. Ashok ZXumar Shaema s-/é R.G.harma r/o 430 ,

sheikhavnur colony, iliganj , Iuclmow as clerk (Skilled )

~

6. Ram umujh s/o <ri Jagmohan r/o Mehdi Tola,

aliganj, Iucknow as Clerk (skilled )

7. Govind ngh s/o <ori Laxii cinfh r/o0 54-B
Kunitehal Iagar, Iucknow as Clerk (3killed )
8. RX.Pal s/o Sri Ram Jutar Pal r/o 52/3, Udal

ganj, luckmow. as clerk,

9. sarfaraj Khan s/o !iohd. ishi¢ Khan p/0 lfansoor
BhexrrtorHarsaay M anzil, Tew Ganesh ganj , Lucknow

a&s lesenger.

10. Ramesh Chand s/o ‘‘ohan Lal r/o Balmiki colony
Iradat Ifagar, Daliganj, Luclmow. as Jafai ‘"hla
11. Vikram sggo “rl Chet Ra71 r/o0 ‘fater works Road,

Rem Lila  3round, 4iish Zagh, Iucluow. as iesenger.

12. Hari Prakasa Varia s/o llailg Lal r/0293/395
Purana Haidar ganj, Lucknow. as Iesenger (Skilled)

13. Prabhat Kumar s/o “ri tharan Das Iukherji r/0
Rsaldar Park, Luclnow., as Ifechanic

1. R.J.%nzh s/o criRajvant “i~gh 1r/0 10, Janlinj

Road, Lucknow. . as clerk

Lucknow Aonlicants

Bated 13.5€E 1 Goums=



Jerification

e,th2 annplic-nts abowe nauned do hereby veprify
that the contents of mara 1 ard 2 of the
above amlication are true to our bversonel knowledge

and we ha-ve not coneeal anything.

*itned and verifi-d this 17 th day of Hay
19828 at Iuckrow.

Iucknow

dated 13.5.88 Apnlic,nts

2- & -
- W
4. T

U- 49“’4%@“
S.- %“
& ASe ¢h
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In the Hon'dble Centrsl Adwinistrative Tribunal
Circuit Bench, ILucknoy, eﬁi
. V¢

M,.P.%o, 5}7 of 1993

in res
O, 4 No, 12 of 1988 (L)
SR LTINS WL T~ 3

Geological Survey of India
Eteff Union | oo £ppliceant

versus

Ugon of India & others .. Respondentg,

#pplicztion under Rule 16

for restoration of the cagse

1. That the applicent's applicstion vide

0.4, No.12 of 1988(L) was pending disposal end on
23.3.1998 was the date fixed for hesring of the case
after exchenge of counter and rejoinder affidavits
between the parties.

2. That on 23.3.1993 the epplicant‘®s counsel

Sri J.P.Mathur, Zdvocate visited the Hon'ble Tribunal
at ebout 11 a.m. znd at that time no one was sitting
in the Court for hearing of the case end it has been
told by the office that the next date will be fixed
in the evening and as in the near future there would

be no sitting the cose msy be fixed in the next month.
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3. Thet the appliccnt's counsel when contacted

the office on 26,3.,1992 after 2 dsgys but could not
ascertain the vhere sbouts of the case,

Y, Thet thereafter the epplicent No.2 as well
as his counsel contacted the office to know the
vheresgbouts of the application and in this connection
also tried to obtsain the orders,if any,after knowing
the date of the order but failed to get sny informa-
tion in this regsrd till 30.4.1993 vhen a certified
copy of the order dated 24,3.1992 vas served on the
Clerk of the counsel of the applicents and through
the said order the applicant could lnow thst their
case has been dismissed for non prosecution on

24, 3.1992.

Se Thet the sald true copy of the order duly
certified by the Deputy Registrer is dated 7.%.1992
but as per the precedent of the office was not
despatched to the applicents or his counsel noi the
same hes been handed over otherwise the spplicents
vould have approsched the Hon'ble Tribunsgl through

an spplicstion for restoration of the case.

6. Thet as stated sbove the applicents and
his counsel vere not aware of the date 24%,3.1992
as the date fixed in the case end as such their
cbsence was not deliberate end is lisble to be

excused,

7 Thet in the interest of justice the applic-
ation is lieble to be allowed with costs.

LN ] 3
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o therefore, it is prayed that the Hon 'ble
Tribt;nal mgy please gllow the application gnd
reczll the order dated 24.3.1992 passed in 0, A,
No.12 of 1988 (L) In re: Geological Survey of
Indié and others versus Union of India and others
and may allov the applicants to contest the case

on merits,
Dated: S ( 5Pl Methur ),
Luclmoy. | Advocate,

Counsel for the applicants,
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In the Hon'ble Central Administrative Tribunsl
Circuit Bench, Lucknow.
M.P.No, = of 1993
- Inze:

0,4.N0, 12 of 1988 (L)

Geological Survey of India

Steff Union and others +»  fpplicants,
versus
Union of India =nd others ,. Respondents,

Shiva
I,[Bam Krishna Saxens, aged sbout S0
years, son of Lete Harnem Kpishna Saxensa,

resident of Panni Weli Geli,Niwsjgani,

Lucknow do hereby solemnly affirm and state

on oath as under:-

1. That the deponent is the applicant No,
himself in the above noted application as such
is fully conversant with the facts and eircumstances

of the css8e and the facts deposed to hereinbelow.
Further he is authorised to file and swesr this
affidavit on behalf of the other applicants also.
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2. That the contents of psra 1 to 7 of the
gccompanying wpplication are true to my personel

knowledge, -
_ oM
Deteds §i7quy
: Deponent
Lucknow,

Yerificotion

I, the sbove nemed deponent do hereby verify
thit the contents of»para-l end 2 of this affidavit
are true to my personsl kmowledge. No part of it
is false and nothing materisl has been concealed in

| it so help me God.

etecs B

lacknow, Deponent

I idéntify the deponent vho

has signed before me. N
Advocsate.
Solemnly affirmed before me on st g.m,/p.m. by the

deponent,Sri R.K.Saxena, who 18 jdentified by Sri J.P.Mathur,
Advocate, High Court, Lucknow Bench, lucknow.

I have sagtisfied myself by examining the deponent thet he under-
stands the contents of this sffidsvit which have been reed out and
explained to him by me.



In the Central Administrative Triounal,
 Circuit Bench, Lu&knov. ' 5

MP.No. D0, "of 1994

O.A.No. 12 (L) of 1988

EoF- 529y

~

Geological Survey of India

Staff Union , Lucknow & other eeess  Applicants
- versus
Union of India & others Ceeee Respondents

ication for Amendment

Appl
. /' appxtgation =
./d\,/! The applicants beg to sukmit as under :

1. That during the course of arguments the Hon'ble

N O\k Trilunal was 3% the opinion that the applicent may

A \)/ move for amendment to the prayer to make it specific
2. That the applicant thus needs folloging -mend-
ments to be incorborated 3 ‘ _ .
- A. Phat the after the workd " wntigent

worker " in para 5 of the application the word
" list encdlosed as Schedule I" be allowed to b
added . |

B. That in para 5 (B{= &k a-fter the word

" contigent worker " the word " l\ist encloged

\ as Schedule.I"™ with the application ® be allow
to be added,
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G That after page 7 the lizt in the form
of Schedule-I be ailow to be filed wﬁich will

ke part of the application,

wherefore it is prayed that the fon'hle

) Tricunal may please allow the amendments mentioned

in para 2 of the application to be incorporated in

< the original application which will mot changed the
nature of the case, in the interest of justice.
Ludcknows Dateg %\M&&\Nx o
Jan, 7/@\ 21994 unsel ior applicanis
- Av .:::%}t.\:'\
RN
~ (.‘\\;A\
‘\‘\,
& .JA‘ ;e\w v
.\\ N ‘\\b("
"s;,.\; N ﬂ*;,.-‘i-‘{’-//
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S.,No. Nzme

TSy 41994

Designation: Date of

Date of Date of

appo i- joining death
ntment Ir;gtélaréé/
1. S/Sri S.K.Saxena Lik Asstt, 19.7,75 - -
“2. Ram Dag Yadav Messenger 13, 5.74 16,9.92 =
3. Ramn Dayal o 6.12.76 .1.94
4, Ram Murti Singh  StoteKeeper 6,12.76 -
5« Ashok Kum@r Sharma LDC 10.7.74
6. Ran Samuj LDC Nov.&74
7. Govind Singh TO(D) 1.1, 77
8. R.HK.Pal LDC 12, 5 76
9. Sarfraz Khan Peon 10, 10, 76
10. Ramesh Chand Safiwala 24. 5. 74 22,8,90 =
11, Vikram Peon 15,7.74 July,90
12, Hari Prekash Verms ReomMess.  26.5.77  22.8.90
13, Prabhat Kumdr echig/clener 14,5 76 died on Jan. 90
14, R)N,S ingh LDC 2645477
15, S.K.Rana LDC 1,7.76
16, Smt,Laxmi Bose Copy holder :
: typist 5¢12.72
17. idhd, Yumus Kken T/0O 15,7.74 31.3.93
18. T.N.;-Choubey LDC 29.7.74
Ekb@l Singh EDC 9.6.75
Jai Ram Shamma TO{D) 9.11.'75
1. Satish Chandra  LDC 12.5.76
‘ol ! s.M. Sahu iss 14,5.76
Dayal Singh Chaud S$/Clerk 24 2. 77 Octe 93
Ge S, Verma MesSs 26.5.717
25, Prem Singh Negi Peon 19.9. 77
26, Nathu Singh Durban " 10.12.76
Luccnow Date.; - = y
Applicznt
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In the Central aAdministrative Trim nal, %
Circuit Bench,Lucknow. 7
4 PsNo, of 1994

OA No. 12 (L) of 1988

;
§
L

e AR AARAARA R A A

NI25): sy L
g T ) ;:
EEREREST .
2\5’2 3 Geological Survey of India ~taff

Union Ludkmow & other

cee Appl icants
P R s R Versus
;42 9 o T ‘ (2 \
,7"-'f‘”'DAV'T "~ Union of India & others ces Respondent s
77 M > vy :
. DISTT. COURT -+ oo
AR o U o

A FEIDAVIT

[

I, shiv. Ram Krishna Saxena, aged abutg|
years soh of late Harnam Krishna Saxena, resident of
Panni wali Gali, Newazganj, Lucknow, Jdo hereby solemn-
_ i —lyr affirm and state on oath as under :

DT uoun, Lo 1. That the deponent is one of the applicant and

I T 1 “w _ )
in moxRxEEk& oonversant with

the facts znd circumstanc

-as 0f the case.

!nlcnrn?y attrined hatore we 1n oftice 0G0

VNP (i Reven s

) -. ! S b 3R ""ﬁg})& "J IS a .

ahisidentfed b v o D Wodhene 2.cpirf That the oontents of paras of the améndment
AN

[ rarens

b L : \-applicetion are t rue to my knowledge .
AVE Sat . N N . the \-}'

deponent tiy.or - . R - ﬁ/i'v ” E

ot this affd . - .« L ’ o/

yERaind e L Ludknows Dated: :

’ -
Janﬁ}\ .1994 Deponent

%\( Verification
- - Ladavit - % 1
Civit Coucy, |-uckaow, I, the above named deppnent dohereky verify

A Y -
Datc_.w\;\)’.\o’ that the contents of paras above are true to my

own knowledge. Signed and verified on this‘z;t] d ay

of Jan., 1294 at Lucknow. W
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5 7 Reseipt by Poct .o,
In the hon'ble Central Administrative Tribuna%\éifcz?ow.
(Vi

MeP o NOW L of 1996 N
K7 0
Inre:
Qe Ae N0 12(1.1) of 1988

Geological Survey of India

< Staff,Lucknow & another .o Applicants
versus
Union of India & others .. Respondentse

Application for permission to

represent members of Assoclation

The applicant'begs to submit as under:-

1. That the present agpplication is filed to seek
the remedy for grant of regular pay scale to the
members of the Association working as contingent
workers with the respondents and to give all benefits
as a regular employees and in thé manner to regularise
their services with effeect from their initial appoint-

ment with all consequential benefits.

e That the application was entertained and admitted

by the Hon'ble Tribunal with the condition that atleast



i
Csotal Admibigtrotive Tribarsy

Lucknow Popceh #
Do of FIHGE . e v e
- 2 - T ef Receipt 5y Foml onnnnnnnommver
&
P
o, Dogi=tons ( D)

one of the members be joined with the applicant
Association which has been provided under Rule 4

of the Central Administrative Rules,1985.

Se That besides the applicant Hoe2 the applicant
had also moved an application on Ze1.1994 thereby
disclosing the names of the contingent workers those
are members of the aissociation and would be the bene-
fitted persons if the application is allowed and the
detalls of their engagement have been provided in

Schedule-1 annexed with the application dated 29el.94.

4o That during the course of arguments the Hon'ble
Tribunal directed the applicant to move the written
application to seek the permission of this Hon'ble
Tribunal for pursulng the case of the members of the
Associgtion performing the duties as contingent workers
and in the circumstances the application is belng

filed in order to avoid any lacuna for adjudication

of the present applications The names of the members
of the Association and their designation is annexed

herewith in Schedulse-1l as provided under the Rulese

Wherefore, 1t is prayed that the licn'ble
Court may please allow the applicant Noel to represent
the contingent workers before this Hon'ble Tribunal

through the application pending disposaly in the

interest of Justicee -
Lucknow: Dateds W
JePeMathur ),

d . .
ey 7$ s 1906 Advocate

Counsel for the applicante



¢ coteal Adwetuiteative <sicuup .

. ’ Lucknow Bench

$.No, Neme %Hte é‘;”"(ﬁiﬁéfﬁ Del. 0
' eppointment Joining death
regular
O P .. L
1, 8/8ri SXK,.Saxena Idb. Asstt. 18.,7.76 - % -
o, Rea Dag Yadav Messwnger 13.5.74‘ 15.9.92 Messenger
3.Rea Dayel do 6.12.78 30.1594 Durwen
4.Rca Martl Singh Storckeeper  6.12.75 -
5.Ashok Kunar Shama  IDC 10.7.74 24.5.94 Meszsenge:
\ 6B Scaw§y | 1DC Wov., 74
7. Govind Singh T0(D) 1.1.77
8. R.M.Pal DG - 12.5.76 Durven
g Sarfra Khan Peon 16.10.7 Durwen
10, Resh Ghand safiewala 24.5.74 22.8.90 &
11, Bkrea Peon 15.7.74 July 90
1o Hard Prakash Varaa Peon/Mess  25.5.77 22.8.90 14.5.92
13 Prabhat Kuner Mchhnic/Cleener 14.5.76 died on Jan 90
14 RN, Singh IDC 28 o577
15,8.K . Rena - 1DE _ 1.7.76
16 .St Laxmi Bose Copy holder 512,72 ,
: , , Typist L
4 17 Mohd Yunus Khan T/0 15.7.74 31.3.93 Mesgenges
18, T.N,Chaubey LDC 29,7.74
15, Txbal Singh ibc 9.8.75 1-1323’)95
20, Jai R: ghama T0(D) 9.11.75 .
21, Satish Camdra  IDG ~ | 12.5.78
722 S«M.3ahu Mess 14.5.7 _,
23,Dayal Singh chaud  8/Clerk 24.2.77 Oct.93 Storedeet
o4 Go8, Varna. Mess 26,5077 |
o5 Pren Singh Negi ?éon - 12.9,77
o5 Nathu singh Durvcn 10.12.76
Inéknow

Dated 33.5.96
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In the Hon'ble Central Administrative Tribunal,Lucknowe
% ~ o, Topictens (D)

Affidavit in support of

MePes oW

In re:

\
N

O« AeNO® lZ(L)

Geological Survey of India

Staff, Lucknow & another .o Applicants
Versus

Union of India & others .. Respondent se

IN _SUPPORT OF APPLICATION TO REPRESENT MEMBERS OF

ASSOCTATION

-
I,5hiv Ram Saxena, aged about S3 years, son

of Late Harnam Krishna Saxena, resident of

Bt e e Panni Wali Gali,Newajganj, Lucknow do hereby

solemnly affirm and state on oath as under:-

1. That the deponent is the Pairokar of the

}f?" applicant Noel as such is fully conversant with the
037 facts and eircumstances of the case. <further he is
\>%Q authorised to file and swear this application on

behalf of applicant Noe.le



. Gooirni Acminicstrative Uridarny
AN ~ Lucknow Besch

Date of Fiug .. oooev
- 92 Dot of Receipt by Fuoit et vcvineoa

R

0. Rogletmor ()
e That the contents of para 1 to 4 of the

accompanying application are true to my personal

knowledge and belief. '.
imw ~
Lucknow:Dated: Deponent

Verification

I, the above named deponent do hereby verify

that the contents of para 1 and 2 of this affidavit

are true to my personal knowledge and beliefs

Signed and verified this the 3,° day of

May, 1996 at Lucknows iww

\4
identified by Deponent
P e
Advocates

~D

S
) ;’“\T”Q‘g&wd before gﬂ,\ M
N e | Q ) ™

axsaind v 1L b

yonor tos Afidey!
Civil Coury, | ucknow

m-iwe
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¥ In the Hon'ble Central Administrative Tribunal

Lucknow Bench,/Ludknow- ga/

Original Applicaticn No. 12 1988
EF 12998

Geological Survey of India Staff

: 3 Union and another oo Applicants
, Versus
T3
1
L R . h
w4 ¢ Union of India & others oo Respondents.
&M
CAFFIDAVIT ., 45 ¢

60 M - 4
DISTT COURT-
L. .

I, S.KeSaxena, aged about 54 years,
| S
son of Late Harnam Krishna, resident of
House No0.417/246 Newaj Ganj, Lucknow do hereby

solemnly affirm and state on oath as under:-

1. That the deponent 1s one of the applicants

and Pairokar of the other applicants and as such is
fully conversant with the facts and circumstances of
¥ the case and the facts deposed to herein belowe

2e That during the preparation of the case the
deponent has been asked by fhe counsel to procure
Cffice order dateq TeBe 1988 as mentioned in paragraph

Noe5 of the counter reply filed by the feSpondents'

which provides certain guidelines to the departments

to give appointment to the contingent workers who

ee 2
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C R

had appointed prior to 31.10.1977 and to verify the

facts about the compliance done by the department
of the office order dated 7.6 1988

2. That as the deponént and the members of the
Association in Schedule-1 were recruited prior to
31 10, 1977 and continusd as such upto the date the

deponent searched out ahd collected the said office

.order dated 7.6.1988 and the same is a scheme to

regularise the casual workers appointed on daily wages
after reviewing the case and also in view of some
directions of the Hon'ble Supreme Court by judgement
dated 17.1.1986 it is Wa¥ mecessary to bring the

said ordsr on record which will stréngﬁhen the

case of the applicants and a favéurable decision by
this lon'ble Tribunal ( Annexure No.SA-1 is the copy
of the office order dated 7.6.1988 ).

4e That in the above office order it has been
provided that the review of the case of regularisation
should be completed within a period of 6 months and
if the authorities are negligent in taking decision
the same may be seriously viewed and dealt with

and also the departments were directed to ensure
that after the period prescribed in the Office
Memorandum there may not be any engagement of casual
workers but the respondents fail to regularise the
services of the contingent workers, the applicants
before this Hon'ble Tribunal and are keeping them

on daily wages for more than 21 years.

o 3
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5e _Thaﬁ besides the above order there has been
an Office Memorandum circulated by the opposite
parties to.variousvdepartment inside the Geological
Survey of India which provide that the contingent
workers engaged after 2.9.1971 upto'31.10.1977 may
be considered for selection against'Grupp 'CY post

provided they are otherwise found eligible for

appointment and be placed at panel but nothing has

been in the matter by the respondents so far and

the applicants remain. casual workers although they

are eligible for appointment on Group 'C' post and

also to age relaxatione.

»6. That there had been another order issued by

the Director General, the Head of the Geological
Survey of India to the opposite party No.2 which
provide that the alléged ban on recruitment is not
applicable in the cases of regularisation of the
contingent workers engaged upto 31.10.1977 and the-
same has also been decided by the Ministry of Finance
Department of Expenditure and as such there is no ban
in respect of the regularisation of the services of
the contingent workers meaning thereby that uptil

1986 all the contingent workers appointéd upto

.31.10.1977 were to be regularised but on account of

negligence on the part of the administration the
applicants are sufferring though entitled to be
regularised as warly as in the year 1979 and in

the circumstances are entitled to receive the benefits

with effect from the year 1979 itself. ( Annexure SA=2

ee 4
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o

is the copy of the Office Memorandum dated 27.11.1979

«54-3 and Annexure Noe3A-3 is the copy of the Office Memoran-

dun dated 20¢2.1936 ).

Lucknpws Dated: éﬁfi//////

mfey Hu,‘l%% Deponent

Verification

1

I, the above named deponevnt do hereby verify
that the contsnts af para 1 to 6 of this supplementary

affidavit are true to my personal knowledge.

Signed and verified this the ]Cf lec

A “ ‘ ‘(/_-_— i
A day &;/r?o‘w%em, 1996 in Civil Court's Compound,
. Lucknow. %WF/

A Deponent

identified by

’Xr L\u
oc at/\/
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Vs
Union of India & others .. Respondentse
e
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Governmant of India, : , ‘

Ministry of Personnel, Public Gricvances
' and Pensions :
Department of Personnel and  Training

North Block, New Delhi-110 001

Dated the 7th. June,1988.

K 'L’

e | OFFICE MEMORANDUM ’ / T

Subject:~ Reéruitmcnt of casual workers and persons on daily
wages - Review of policy.

The policy regarding engagement of casual workers in
Central Government Offices has been reviewed by Government keeping
in view the judgement of the Supreme Court delivered on the 17th
January, 1986 in the Write Petition filed by Shri Surinder Singh
and other Vs.Union of India and it has been decided to lay down
the following guidelines in the matter of recruitment of casual
workers on daily wage basisi- '

(1) Persons on daily wages should not be recruited for
work of regular nature.

(11) Recruitment of daily wagers may bemade only—for—

work which is of casual or seasonal or intermittent
X * nature or for work which is not of full time naturc
for which regular posts cannot be created.

(111) The work prosently being done by regular staff
O should be reassessed by the administrative Dcpart-
ments concerned for output and productivity so that

the work being done by the casual workers could
be entrusted to the regular employeess The Depart-
ments may also review the norms of staff for regul:
work and take steps to get them revised,if conside:

"X necessarye

(iv) wWhere the nature of work entrusted to the casual
workers and regular employees 1s the same, the
] casual workars may be paid at the rate of 1/30th
o, . of the pay at the minimum of the relevant pay scal
SW . plus dearness allowance for work of 8 hours a day.
(v) In . casecs where the work done by a casual worker
s different from the work done by a regular
employee, the casual worker may be paid only the
ninimum wages notified by the Ministry of Labour
or the State Government/Union Territory Administre
--ion, whichever is higher, as per the Minimum Wagc
Act, 1948, However, i1f a Department as already
saying daily wages at a higher rate, the practice
aould be continued with the approval of its
financial Adviser.

VLS

"0003/-




(vi)

(vii)

(x)

“3a ,
The casual workers may be given one paid weekly'off?
after six days' of continuous work,

only to the days on which they actually perform
duty under the Government with a paid weekly 'fo'
as mentioned at (vi)'above..They will, however,

in addition, be paid for a National Holiday, if it
falls on a working day for the casual workers,

In cases where it is not POssible to entrust all
the items of work now pbeing handled by the casual
workers to the existing regular staff, additional

‘regular posts may be created to the barest minimum

Necessary, with the concurrence of the Ministry
of Finance, :

throughout the Year but each type of work does

not justify a Séparate regular employee, a multi- .
functional Post may be Created for handling thogse
items of work with the concurrence of the Ministry
of Finance, .

If a Department wants to maks any departure from
the above guidelines, it shoulq bbtain the brior
concurrence of the.Ministry of Finance and the
Depattment of Personnel ang Training,

The rest of1. the casual workers not covered by (a)
above and whose retention is consicered absolutely

are paid emoluments strictly in accordance with the
guidelines,
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(¢) The romailning easual workers not covered by '(c)
and (>) above are discharged from service,

.ﬂo The fol
been prescribe
Departments:

lowing time limit for completing the review has
d 12 respect of the varibus Ministries/

(a) Ministfy of Railways eees 2 Yyears,

(b) Department of Posts,Department

o}

f Telecommunications and

Department of Dofence Broduction 1 Year

(¢) All other Ministries/Departments/
Offices. .

«++6 months,

personnel and Training in the profoma attached,

The first quarterly return should be furnished to this Depart-

ment by the 10

3. By st

th Octobher, 1988,

4

rict and mettculous observance of the guidelines

by all Ministries/Departments, it should be ensured that there

is no more eng
regular nature
is duly ‘comple
- officer who wo
. casual worker
d=termine. whet

4, Minis
contents of th

N\ appdiinting aut
control for st
mattoer of impi
seriously and
ties for takin
‘ z.‘f.'.‘.hltcrs .

agement of casual workers for attending to work of a
+ Particularly after the review envisaged above

ted. Each Head of office should alsa nominats an

uld scrutinise the engagement of ¢ach and svery

and the job for which he is being employed to

her the work is of casual nature or not, )

try of Finace etc. are requested. to bring thae

is Office Memorandum to the rotice of all the
horities under their respective administrative
rict observance, Cases of negligenze in the
ementing these guidelines should bz viewed very
brought to the notice of the appopriate authori.
g prompt and. suitable action against the.

- ¢ 8d/=D.P,Bagchi
Joint Secretary to the Govt.of India,
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Geolo survey of India o
ko%mme Lane S %\
. Galecutwa = 16 '
No__ /B=12015/3/379=8vC Dated, ths 27¢h Novembar 979,
QFFICE = UR{OTANDUM

Subject 1 Filling up of direct recrultmant wacancies
: 9 Avafepence to t ora"

GOVERHMEN: OF INDIA

fu

In the Office Council Haeting held on 16.7.79 it was
decided againsi iieu: No. 16, of the agenda that the normal
procedure of selection and appointment of candidates should
be followed im respect of sligible candidatos until suchtiue
as the goverswient clearunce for relaxation of recrultient
procedure for Contingent orkers after 2,9,71 and upto 31,10,77
vas received, ' .

The above matter has since baen reviewved by the

Director General, G.S.I, and he ras beanpleused to decide
t the Conting:nt workers engaged after 2,9.71 and upto 31,
0,77 wmay bo considered for selection st Group *C’ posts
provided they are found otherwisc eligibloc for appointment .

by the selection com ittee and ha placed in the panel but

appointient to tiese posts would be made only after obtaining

age relaxat}rgvng etc, from the compatent suthority,

oM et -~

[S. wé
( 8.L.Mukherjee ) ’
8re Administrative Officer,
for Dirsctor of Aministr tion
Geological Survey of India.

e et e g T T
i T ¥
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GOVERNMNT OF INDIA - [Trve oo .

g

%0

Noe 7701C/8-11015/12/85/52, Dated, 20th February,193s,
from: Thoe Directsr Genaral, The sre Dye Dircatar G N |
Jeslogical Survey af India, Nortuern Region, ‘ |
4, Chouringhee lane, Goolrgical Survey of Indie, ‘

Caleutta-700015, Lucknow,

oiub: Relaxatiosn of continsent workoss enzazad before 31.19.77.

Ref: This office lotter No, 821C/5-11015(32)/83/(Ce®) /53 dntod 15, 1.8,

£ .

In geeordance with Item 3{(d) of Ministry of Finance end Deptt, of Bxponditure,
0.4 Mo, ¥7(1)=E(Co-ord)/34 dated 20.€.74, it is stated that ban on Direct Recruitmont
des mo attract rogulerisation of Casual lahour in accordance with the deoartmant of
fersonnel and A 3. '3 order on the subjeet, Accorddngly Contingont workcrs enzaged in ‘
490 W to 31,10,77 can be regularised ceon during the ban parisd ageinst Jircet ?
eerviteint vacancics at'ter oabs rvance of Qeeruvitmont Ruless In this connectiosn, it
15 staicd that a copy of tnu rolevant ordsr datad 20,€.9
ard Usptt, of Bxoendi

from tin Ministry of Finance
ture nas alrcady been sent to You vide letter wicr roferomce,

v <

( S. Bhattacharjec )

senior Administrative Officor
f5r Director General,
Jeolisgical Survey of Indie.

A



Before the Central Administrative Tribunal ﬁiﬂ

Incknow Bench Lucknow.

RHe He R Hede Nt R

Original application No. 12 of 1988

The G.S.I., Staff Union and another ces Appellants;
versus
Union of India and others ceee Respondents.

SUPPLEMENTARY COUNTER REPLY ON BEHALF OF THY RESPONDETNS

I, B.N. Bhart@%& aged about 53 years, son of late
P.lal, presently posted as Regional Administrative

Officer, GSI(NR), Lucknow, do hereby state as under:-

1.  That the undersigned is duly authorisedto file
this supplementary reply on behalf of the respondents
and as such he is well conversant with the facts of

the case. /

2. That the undersigned has read and understood the
contents of the Misc. Petition filed on behalf of the

applicants and the parawise reply thereto runs as under:-

3. That the applicants on 19.2.1998 had filed this misc.
and documents
petition with a view to bring out certain factsion records
which req%?e reply from the respondents. As such the
respondents are filing this supplementary reply to the

misce-petition filed by the applicant on 19.2.1998.

4, That the contents of paragraphs no. 1 to 3 of the

misc- petition are not disputed. As such do not call for

VA QW o

contde..2
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any reply from the respondents.

5. That the contents of paragraph no. 4 of the misc.
petition relates to the contents of office memorandum
dated 7th June, 1988.The same can be verified from the

E) ' perusal of the original application. However, it is

R submitted that the 0.M. dated 7th June, 1988 does not
apply in the case of the applicant (Sri S.K.Saxena) as
he was overage at the time of his initial engagement i.e.

19.7.19754

6. That the contents of paragraph no. 5 of the Misc.
Petition are admitted to the extent that the contingent
workers who were engaged up to 31.10.1977 were to be
regularised in Group 'C' or Group 'D' Cadre subject to
their qualification, age etc. as provided in the recruit-
ment rules. The said regularisation was also subject to
avallability of regular posts and the reguest of contingent
workers in this regard. The contention raised by the
applicants in the paragraph under reply that the regularisa-
tion was to be considered only in Group 'C! post, is not
factually correct. The applicant who was t . overage

at the tige of his initial engagement, was not eligible
farak*m;eg¢waﬁbroup 'C' post as age relaxation vas not
admissible in his case. It is relevant to mention here

that the decision was taken by the Ministry that no

age relaxation will be given to those who has been
initially engaged after becoming over-age. Further, it is
submitted that the recruitment process for all the

Ministerial cadre including IDC are being done through

AZ/{/V Staff Selection Commission only.
aW

contdeee’
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7. Taat the contents of paragraph no. & of the Misc.
Petition are admitted to the extent as it relates to the
contents of the 0.M. dated 27th Nov., 1979. However,

it is submitted that the contingent workers are being
regularised against the Grade C and D posts subject to

fulfilment of
availability of posts and/recuisitloualification etc.

8. That in view of the averments made in the counter
reply as well as in the supplementary reply the original
application is miscongeived and devoid of merit and as
such the same is liable to bé dismissed in favour of the

respondents.

1
/ l}4ﬂJ
FPlace:tLu ck now 0}4\4/

Dated:|g—p;— 1999 For respondents.

Verification,

I, the undersigned, do hereby verify that the contents
of paragraphs no. 1 to 8 of this supplementary rejly are

true to my personal knowledge.

Place:Lu ckno w

Dated: ;¢ -1~ 1999 For respondents.
Through (Stnil Sharma )
Advocate

Addl. Central Goverrment Standing Counse
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBURAL,

HJG(NOW 'BENCH? HJ(KNOW. A
0 0 1
Geological Survey of India
Staff Union and another 0o Applicants
Vorsus
Union of India & others oo Respondent so

1, ScK-Saxena, aged about 55 years,
son of Lato HeKe Saxens, resident of 417/246,
Neua] ga.nj, anknow do heraby state as under:-

1. That the contents of paragraph No.l to 4 of
the supplemsntary countor »cply necds mo replye

20 That in reply to the contents of paragraph §

of the supplementary counter reply it is submitted

that 0f£fice Mcmorandum dated 7.6-1988 annexed with

the supplementary affidavit filed by the applicent

Noe2 also apply to the case of the applicant NooZo

The plee of over ago taken by the respondents at the

time of initial engagoment in raspect of applic;ant

Noo2 is not tenableo at this stage i.e. after passing

of more than 24 years of service rendered by the applican
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NooZ. Further it is not specifically mentioned in the
para as to how the o.p_plicant Noo2 was over age and under
vhat provision of laa}mleso - The applicant at the time
of initisl engagement vas & sponsored candidate of the
Enployment Exchange as per tho miles and as such he
cannot bo said to over age at the time of his initial
engagement ise. on 195 7. 19760 Further in the absence
of any specific plea and tho evidenee the facts contained
in the para are disputed.

3o - That in reply to the contents of paragraphs

Noo é,? and 8 of the supplementary counter reply it is |
submitted that in viow of Scheme and the Office Hemoran;
dum dated 7.6-1€88 and 2701101979 respectively the
contingent staff found ethe_mise eligible wes required

to be reqularised within 6 months from the date of
Office Memorendum dated 7.6.1988 kecping in view the
rolazation of age otco to be obtained from the competent
authorityo No vhere in the reply contained in the para
specifically provm_ed as to vhen the Ministry has taken
the decision to not to give age relaxation to those

vho have bsen engaged after becoming over age at the

time of initial ongagement. Further in view of Office
Order dated 29;3;1986 the contingent staff was eligible |
to be absorbed and regularised against the direct recruit~
ment vacanclos and thus a bald allegation of no vacancy
for the purposes of regularisation has no justification
to keep the contingent staff in employment on daily wages
for more than 20 years and making direct aprointments
during this period of and on by method of pick and chooses
It is also disputed that after acceptance of tho scheme
and issuance of office order dated 7.6.1988 on the basis
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of judgment delivered by the Hon'ble Supremex Court
in the case of Surender Singh vqi?sus Union of India
the plea of the post of Lower Division Clerk under
the Staff Selection commission is unvarranted and is
a denial to give appointment imspite of relaxation
of recruitment procodure by the Gedlogical Survey of
India administration and hence the contents are

themntly opposedo

LucknowsDated: ’ M

Mareh (S 41990 Applicant

’ Yoxification

1,SoK.Saxena, aged abbut 5; years, son of
Late HoK.Saxéna, resident of 417)246,Rem3 ganj, Lucknow
do heréby verify that the contents of paragraph Nool
te 3 of this replication are true to my personal
knowledge and beliefo”

*

Signed and vorified this the |
day of March,1999 at Lucknowo , )UN(V '
/

- Applicant

Menpaliedln
- oid
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Cats of ey - G%i
In the Hon'ble Centra@:ﬁ&ﬂiﬁ%gfgﬂglvéqiribunal

Lucknow Bench, Lucknowépcﬁéigzzli
MePsNoOo /}Z/U? of }7{9‘

l. Geological Survey of India,Staff Union,
Northern Region,Committee Plot No.2,
Sector 'B!,Aliganj, Lucknow through its

few % otk -t

General Secretarye

G /S,Qgrqq }—D/
. 2¢ SeKeSaxena, son of Late HeKeSaxena,
O,(_J\Q/\P’ , .
féz/_\ e\(w resident of 4lv/246,Newajganj, Lucknowe
4 .
‘ .o Applicantse
L Versus
le Union of India through Secretary,
Hinistry of Steel and Mines,Department
of Mines, New Delhi.
DS

20 Director General,Northern Region,
Geological Survey of India, 27,Je¢Le
Road, Calcutta. '

3¢ DyeDirector General, Northern Region,
Geological Survey of India, Sector-E,
Aliganj, Lucknowe

oo Respondents
inres

Contdeeces 2
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Original Application Noe 12 of 1988
D - 9. 2199y
Geological Survey of India
Staff Union & others .o Applicants
Versus

Union of India & others .. Respondents.

r_rest tio

Original Application.

The applicants,above named, most respectfully

beg to submit as under:-

That on the facts and circumstances stated in
the accompanying affidavit the Hon'ble Tribunal may
please restore the Original Applicétion Noe1l2 of
1988 ©to its origimal number and may decide the
application on merits after hearing the applicants
and may recall the order dated 9.8.1999 passed in
the Original Application Noe.l1l2 of 1988 detailed

above in the interest of justice.

Lucknow: Dated: M
August 3| ,1999 . ePeMathur ),

- Advocate
Counsel for the applicantse
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In the Hon'ble Central Administrative Tribunal
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u::'
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fa

Lucknow Bench, Lucknowe
Affidavit
In

MePoNoo of 1999

Geological Survey of India

Staff Union & another .o Applicants
Versus

Union of India & others .o Respondentse.
n_re:

Original Application No. 12 of 1988

Geological Survey of India

Staff Union oo Applicant
Versus
DS
Union of India & others .o Respondentse
P

AFFIDAVIT

. I1,8.K.Saxena, aged about §& years,
son oi"Late'H-K-Saxena, resident of 417/246,

Newajganj, Lucknow do hereby solemnly affim
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cqbpey Beral I
and state on oath as under:- CoCxzfP?
1. That the deponent is the applicant Noe2
himself and Secretary of the applicant No.l as
such is fully conversant with the facts and
circumstances of the case and the facts deposed
° to0 herein belowe
‘\k(

Ze That the Original Application Noe.1l2 of 1988
was fixed for final hearing on 98.1929 before
Hon'ble D«C.Verma,Membér Judicial and Hon'ble
AdKeMisra, Member Administrative as first case

in the Cause List for hearinge

3e That the counsel for the applicants, Sri Je.r.
Mathur, Advocate could not reach the Tribunal before
3400 peme and by the time the case was called out

and has bean dismissed in defaulte

4o That the deponent though was present in

the Court but could not understand the calls

Y and under bonafide mistake also not informed the
Hon'ble Court about the delayed arrival of the
counsel of the applicants who was on legs at
2¢30 peme before the Hon'ble High Court in arguing
a listed matter in Court No.7 of the Hon'ble High
Courte

Se That the absence of the counsel was not

deliberate and may be condoned and the case may

be restored to its original number.

..3
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6 That in case the Original Appllc§g¥¥hgggggw
restored the applicants would be put to irreparable

loss and injury hence this application.

7
/
LucknowsDated: fé%ijiﬁ/////

August 1\ ,1999 Deponent
Verification

1, the above named deponent do hereby
Yerify that the contents of para 1 to 6 of this
affidavit are trus to my personal knowledge and

belief.

Singned and verified this the & |
day of August, 1999 in Civil Court's Compound,

Lucknowe e
: C&aﬂc p ‘
S
Degponent
ldentified by

/(nlm%{_w*.
Wb iy iAamt Frg by Shyj

) ! have satisfierd 1y self b'.' e
| k S¢ ¥oeXitaiag,
Bpontar thay the vriderstand: p l

affiduvit which o

- bas be.:
{BPlningd by me Fee Charge Y

s d
Gb’!‘. c (] § BT
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| m{; o L”\“ﬁ? o ED‘UC’::}.-.@' ﬂé)
, . GoSe0ls and : others .Qw d%wﬁq Ap;}licant‘s
. Union of India and OtherS esesvresccvoe RespondentSo

S
Hon'ble Fre DoCo Verma =J ofe
V. !Qn'gla Fﬁo é_o_}_{o ME L3 wholle

NOne for the gpplicant, Sri Sunil Shérma for respondent

On the last date alsc nonc was present on behalf of
apialicanto It appears that the applicant is not interested
I' rosacuting the case. The CoA. is dismissed for non prose-

ion,.

2. s

§ <A
uGDaoPs
setetnd Secien
&ab
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5129/ In the Hon'ble Central Administrative Tribu:%?&%tgg}v’
\}. Lucknow Bench, Lucknow Q%V/
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l. Geological Survey of India,Staff Union,
sorthern Region,Committee Plot Ho.2,
Sector 'E' Aliganj, Lucknow through its

General Secretary.

2« SeKe3axena,son of Late HeK.Saxena,
resident of 417/246 liewajganj, Lucknowe
o+ Applicantse

-

~

Versus

1. Union of India through Secretary,
Hinlstry of Steel and Minss,Department
of Mines, Ney Delhi.
< 2e Director General,Northern Region,
Geological Survey of Incdia27, JeLe

Road, Calcuttae

[vy]
Y

DyeDirector General,lorthern Region,
Geological Survey of India, Sector-E,

Aliganj, Lucknowe

oo Respondentse

Contleee?2
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Geological Survey of india

Staff Union BX & others oe Applicants
Versus
Union of Incia & others oo Respondent se

Hoe 1740 of 1999 rejected on 8. 2. 2000

The applicant,named above beg to submit as under:-

That on the facts and circumstances stated
in the accompanying affidavit the Hon'ble Court may
please restore the Hisc.Petition Hoe1740/1999 to its
original number moved in COriginal Applicetion Hoel1l2
of 1988 and may hear the application on merit after
recalling the order dated 8+2.2000 passed on Misce
Petition Ho.1740 of 1999 or may pass any other suitable

orcder in the interest of justices

Mﬁ
Lucknows Dateds :%QQ A~

March [j> ,2000 ( JePelMathur ),
Adveocate
Counsel for the applicantse
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In the Hon'ble Central Administrative Tribunal 4§R
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Lucknow Bench, Luckiiow.

%

Geological Survey of

Staff Union and another o Applicants
Versus
Union of Incia & others . Respondents
E’ In re:

MePeNoe 1740 of 1999

:@0logical Survey of India

Staff Union and another .o Applicants
VG-I‘SUS
Union of iIndia &others .o Respondents.

l.5.KeSaxena,aged about 56 years, son of

Late HeK.Saxena,resident of 417/246,Newajganj,
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Lucknow do hereby solemnly affirm and state

cn oath as under:~

)

+-
o

1. That the deponent is the applicant Noe2 himself
and Secrstary of the applicent Hoel as such is fully
conversant with the facts and eircumstances of the
case and the facts deposed toc hersinbelowe

e That tne original application Ho.l2 of 1988

was fixed for final hearing on 2¢8.1999 before Hon'ble
DeCeVerma,kienber Judicial and Hon'ble A.K.Hisra,Member
Administrative as first case in the cause list for

hearing.

Se That the counsel for the applicants, Sri J.F.
lfathur,Advocate could not rsach the Tribunal before
3400 peme and by the time the case was called out and

has been dismissed in defaulte

4o That the applicants moved an application for
recall of the order dated 248.1999 with the request
to hear the original application on merit and the said

application has been numbered as MeP.ioe1740 of 1999.

5e That a copy of the application was delivered
to the counssel for the respondents and he has not
preferred any objections against the same and thus

the same was listed on 8.2.2000 for hearinge.

Ge That on 8¢2.2000 there were Division Benches

holding the Courts and the application for restorstion

eed

i
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was listed before the appropriate Bench consisting

of Hon'ble D.CeVerma, Judicial Member and Hon'ble

A.Xeiiisra, Administrative Member.

7, That the counsel for the applicants wés busy

in other Bench on 8.2.2000 in arguing the listed cases
and the applicant Ho.2 was doing pairawi in the case
who was waiting for turn of the case so that he may

be able to call the counsel from other Benche

Be That as the case at Sl.ii0.8 was cslled out,
the applicant 0.2 proceeded to other Bénch to call
he counsel in view of ths fact that the present case

was listed at Sle.Wo.1l4 in the list for orders and
by the time he could bring junior counsel Sri ReCe
Saxena, Advocatezghe Hon'ble Bench it transpired
that the case was already called out as none was

h‘ present for the applicants at the time of calling

I of the case the Hon'ble Bench has rejected the

lMiscePetition Hoel740 of 1999 on the ground that

none was present to press the samee.

Oe That as the absence was not delibarate but

accldental and in case the order dated 8.2¢2000 is

C. not rgcalled the applicants would be rut to irreparable

ij~. loss and injurye

CTJ 10. That as per the Rules kg since the certified
// copy of the order is to be annexed with the application
for restoration and since the same was prevarsd on

2¢3.2000 and deliversed to the applicant Noe2 oOn

¢



Pl Y AT a4 | Y ﬁ"‘r‘my

Tt Lo
C_.CD COLlN S v e e

- 4: - Qb anxjw:jﬁ F:J I:’ :‘::«om. R

s ) s e Co e Oy
10 3.2000 hence the application for restorafion is

filed today and in case there is any delay the same
may be condoned. o
M

Lucknow:Dated: .

March t; 2000 Deponent

Verification

I, the above named deponent do herecby verify
that the contents of para 1 to 10 of this affidavit

are true to my personal knowledge and belief.

Signed and verified this the l:;

day of March, 2000 in Civil Court's Compound, Lucknow.

A

Deponent
Identifisd by
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C:ntral alministrativs Tritunal

. Luckn.w :2nch

[

Co™odoe 12/08 S e

lo GeS.I, stafil Union ,lbrthern ke-ion, T
Commit e Plot -i.2,3zctor'E' aliranj,Luckpoey o o oo ) ..
ot -Le2,3zcter Ali~anj,Luck ey
) ‘ . =30]. TAhC oo r .
2. S.Kesdaxena -jel ahout 45 years 3/0 Lute

=

F.K, Saxens /0 £17/246 iewazyanj,Lucknow
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Unicn 22 Infia & cthors

OADED: . 88/2/2002

T
% HonoMr.w.C, Varma, J & e
-t

Hon,ilrefa Koliisra, deils

s

0%37 done for the . -licunt,.,
3 Sri S.,*”harma Zor res—onlonts.

Jone is presest to ress M.F. 1740/99. il.F. is tharefore,

33/= ' 54/=
7/' ‘ V A, T e




o, ;o At
. mmcdw/ﬂdmmffw/nxm/ﬁw%

@ﬁﬁ' IGTT) 46 _;z;% Uniow & L §/6 fomeses

uﬁa@&w@?)&ﬂ ---------------------------------------------------- CE@!C“’!CE‘"“HI%\

G. S I =H (.0 T,

- (T Y=
= g@gem 0-A N fR /B w AT R LI~ o

!

SR o gweed ¥ o AR 9§ s fwwﬂéﬁfw,ﬁdo

e IE
gy %rﬁmf/“fﬂ—@u/%”%a?ac@‘fz{é«e\,ﬂﬁ//\/zmé\m

<< TeaE

P I I FrgE RS e (FINR) wal € AR
AT § 39 B | 9Bl q8Ied WG AT I IHA TN
o B Il T TAERE T TR R AT BE BT GRAA Y
a1 dlerd 41 g AR | R I v el vudn axga W
AT AT T IHaTA <l J1 ol FrRrt 9 aik @
AN I 09 R A TRET R 3R TGS B gHEE
Sad I P Y T BN A7 AN fAvel (@dmar) @
RIS f&ar ganm vuan 9 a1 TR FRER Yo (exawd)
WS W oA a7 97 FIgw F-Ihd q8eT gRT I T 98 |9
- | A gve) wden Wer @ R g F g7 ff «@eR e
£ £ &R 0o = @ wr 5l WeR & o &m arR
s

3

IHEA IH WY ¥ v axer N Rgens S9a1 & oy @
IOS! e W I@a ) 7€ Brl 39 g 9@Teaaa
f&r@ﬁmwg}%)aﬁvwwmmx ;

@0




FORM NO. 11

( SEE RULE 62 )

CENTRAL ADMINISTIRATIVE TRIBUNAL,
LUCKNOW BENCH, LUCKNOW.

versus

Unicn of India and cthers ....... Responden(s)/

Opposite Parties,.
memo of appearance

I, Sunil Sharma, Additional Standing Counsel,
Central Government for Central Administrative
Tribunal having been authorised by thg”‘fgﬁﬁra
Government, Ministry of Law and Justice vide
Notification No.F. 44(4)/91-Judl. dated 14th
October 1993 notified wunder Section 14 of thed
Administrative Tribunal Act, 1985, hereby appear
rcr  Respendent Nos..;<.:;:....and undertake to

plead and act for them in all matters in the

( Sunil Sharma )
Place:L u ¢ k n o w Advocate

Dated: H_Q{f,l996AAddl.Central Govt.Standing Counsel

aforesaid case.

ADDRESS OF THE COUNSEL FOR SERVICE:

Sunil Sharma

Acdivocate,

Chamber No.14,

High Court,

Lucknow Bench,Lucknow.
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Government vide Ministry of Law Notification No. F.No.44(4)/
[ O - \ E N 1
Q%Yﬁ 1=Judl, dated 1

Sial No- 24

:F O R M NO, 11:
(See Rule - 62),

CENTRAL ADMINISTRATIVE TRIBUNALY LUCKNOY BENCH,
LUCKNOUW,

T &
OA No./RA/O}fﬁ/MA | of 1627%

Cuolegi@l Sugveyd] frcéa —

e e d e o

Apnlicant (s) .
Versus,

Union of India & Others. . ’67Eh’ Respondent (s) .
Umeon af q

sMEMO OF APPEARANCE:

I, Km, ASHA CHAUDHARY, Addl. Standing Counsel for

Central Government having been authorised by the Central

4th October, 1993 and Notification No,F,44(4)/
91-Judl, dated 15th July, 1994(notified under Section 14 of

the Administrative Tribunals Act, 1985,(ﬁereby appear for

Respondent No, '\A° 3 and undertake to plead and act for

Places Lucknow

=
(Km., Asha Chaudharv)
)
Dated: \?;Xfﬁf¥*57 ,

Addl, Standing Counsel for
Central Goverpm
Address of}t%é?ﬁSG;;;I—forJService.

\A\ s~

Km, Asha Chaudhary,
C.A.T, Cffice Comolex,
Lucknow Bench, Lucknow.

Chamber No, 53, Lawyers Chamber,
High Court, Lucknow Bench, Lucknow.
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